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(ii) Notification No, F9/26/77-
BO-1 dateq the 8th December,
1977 regarding the appointment
of the Director of the Canara
Bank, ’

(iii) Notification No. F. 9729/
77-BO-1 dated the 9th December,
1977 regarding the appointment
of the Directors of Syudicate
Bank.

(iv) Notification No. F. 9/30/
77-BO-I dated the 12th December
1977 regarding the appointment
of the Directors of Union Bank
of India. [Placed in Library. See
No. LT-1410/77.]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies, Act, 1956: —

(i) Annual Report of the New
India Assurance Company Limi-
ted, Bombay, for the year ended
31st December, 1976 along with
the Audited Accounts and the
commanats of the Comptroller and
Auditor General thereon.

(iiy A statement explaining
that Government are in agree-
ment with the above Report and
therefore no separate Review on
the working of the Company is
being 1laid. [Placed in Library.
See No. LT-1411/717.]

MR. DEPUTY-SPEAKER: Shri
Janeshwar Mishra. He is also not
here, I think, let Shri Janeshwar
Mishra write to the Speaker.

RECRUITMENT AND PrOMOTION OF S.C.

AND S.T. EMPLOYEEg IN RAILWAY

AGAINST RESERVED VACANCIEs TUPTO
31-3-77

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): I beg to
lay on the Table a copy of the Report
(Hindi and English versions) on the
progress made in the intake of Sche-
duleg Castes and Scheduled Tribes
agairist vacancies reserved for them
in recruitment and promotion cate-
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gories on the Railways for half year
ending 31st March, 1977. [Placed in
Library. See No. LT-1416/71.]

DELIMITATION OF COUNCIL (CONSTITU-

ENcIEs (UP.) THIRD AMENDMENT

ORDER, 1977 AND NOTIFICATION3 UNDER

REPRESENTATION, OF THE PEOPLE ACT,
1950
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[Placed in Library. See No. LT-
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wgEr 21 ¥ fataw et & a0
¥ wfass gmew fsg oag @0

[Placed in Library. See No. LT-
1418/71.]

14.17 hrs.

PUBLIC ACCOUNTS COMMITTEE
3718, 39TH, 57TH, 589TH 60TE AND 6lsT
REPORTS

SHRI GAUR] SHANKAR RAI
(Ghazipur): I beg to preseat the
following Reports of the Public Ac-
counts Committee:—

(1) Thirty-seventh Report on
Action Taken by Government .
the recommendations contained in
the Hundred and Ninety-sixth Re-
port of the Committee (Fifth Lok
Sabha) on Farakka Barrage Pro-
ject.

(2) Thirty-ninth Report on Ac-
tion Taken by Government on the
recommendations contained jn the
Two Hundred and eighth Report of
the Committee (Fifth Lok Sabha)
on New Port at Tuticorin.

(3) Fifty-seventh Report on Ac-
tion Taken by Governmeat on the
recommendations containeq in the
Two Hundred and Twenty-fourth
Report of the - Committee (Fifth
Lok Sabha) on Railway Operations
and Expenditure.

(4) Fifty-ninth Report on Action
Takery by Government on the re-
commendations contained in the Two
Hundred ang Thirty-second Report
of the Committee (Fifth Lok
Sabha) on Defence Services.

(5) Sixtieth Report on Action
Taken by Government on the re-
commendations coutained in the
Two Hundred and Twenty-fifth Re-
port of the Committee (Fifih Lok
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(6) Sixty-first Report ¢gn Action
Taken by Government on the re-
commendations contained in the
Hundred ang Eighty-sixth Report
of the Committee (Fifth Lok Sabha)
on Corporatioy; Tax ang Income
Tax—A Review,

—

14.18 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL*

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I
beg to move for leave to introduce a
Bill further to amend the Electricity
(Supply) Act, 1948,

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-

duce a Bill further to amend the
Electricity (Supply) Act, 1948

The motion was adopted.

SHRI P. RAMACHANDRAN: I
introduce the Bill.-

—

CUSTOMS TARIFF (AMENDMENT)
. BILL*

THE MINISTER OF STATE/ IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): I beg
to move for leave to introduce a Bill
further to amend the Customs Tariff
Act, 1975.

MR. DEPUTY-SPEAKER: The
question is: '

“That leave be granted to intro-
duce a Bill further to amend the
Customg Tariff Act, 1975."

The motion was adopted,
SHRI SATISH AGRWAL: I intro-

Sabha) on Diesel Locomotive duce jthe Bill.

‘Works., —_—
*Published in Gazette of India Extraordinary, Part II, section 2,
dated 20-12-T7.

‘+Introduceg with the recommenda tion of the President,



